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Judgement

1. We made an order on 15/4/1999 constituting certain relief authorities in the
States of Karnataka and Tamil Nadu and formulated a scheme for compensation
and resolution of the claims that may be filed before them. Now a letter has been
sent by the Chairman, Cauvery Riots Relief Authority of the State of Tamil Nadu
on 11/10/1999 seeking clarification whether that authority can deal with claims
of victims of riots in Karnataka who have now settled down in Tamil Nadu or in
Pondicherry. It is clear from the order made and the scheme formulated by us
earlier that in the case of 8 incidents arising in Karnataka, Karnataka authority
will have to inquire into the same while in relation to the incidents that have
occurred in the State of Tamil Nadu, the authority in Tamil Nadu will have to
inquire into the same irrespective of the fact where the victims may reside. If the
authority concerned has received any of the claims in relation to the incidents
that have taken place in other States, the appropriate authority will have to
transfer those applications to that particular authority which has to inquire into
the matter in terms of our order. We hardly think that there was any justification
for the Chairman, Cauvery Riots Relief Authority of the State of Tamil Nadu to

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/ranganathan-and-another-appellant-... Page 1 of 2



have made this references inasmuch as our order, made earlier, is very clear.
Nevertheless, we clear the doubt in the mind of the Chairman. No other orders
are required to be passed at this stage. Office report is ordered accordingly.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/ranganathan-and-another-appellant-... Page 2 of 2



